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Pt 
CENTRAL AINIST RAT IVE TRI IIJNAL 

- 	 GUWAHATI BENCH 
a.., 

Nb, 

App 1 ic ant s 
Ve r s U s — 	 4- 

• 	.l4'L 	•/L1 	
. 4-e- .'. 	. Respondent(s) 

for , Applicant(s). 

Advocates for Respondent(s) 

• 	--: : 	 de 

' 20.12.96 Learned counsel Mr K. Bhattacharjee 
• 	 1.. 	;' 	itO: 1. 

fo1 	' 	 nc 	 , 

for the applicant. 	Learned Addi. 	C.G.S.C. 

C. 	F. uf R. 	I Mr A.K. Choudhury for the respondents. 

3 L-t!3 7 24 Heard 	Mr 	Bhattacharjee 	for 

DtCd 
 admission and perused the contents of the 

• 	 . 	
I 

, 	

, 

• 

application 	and 	the 	reliefs 	sought. 	The 

• D Y. x5gistrat iS)1)— 	
: 

application is admitted. 	Issue notice on 

ifrr•z 	 ' 	 , 
the respondents by registered post. Written 

statement within 6 weeks. 
I 	 I 

I List 	for 	written 	statement 	and 

further orders on 31.1.1997. 

• 	 N(okC- 	iSSwc- 	-' 	"-' Heard counsel 	of both sides on 

04siS 	 , interim relief prayer. It is directed that 

2o' 	 -- 
the operation of the order No.P/II/789/R&D 

\ 	2 	3,4-t dated 	31.10.1996, 	Annexure-Il, 	and 	order 

- 	 ' No.P/II/789/R&D/Gen 	dated 	18.11.1996, • 

. 	
cf34J 

t Annexure-III, 	be kept in abeyance by the 

respondents 	till 	disposal 	of 	this 

application. 

3 	/. , 	- 

ember 

nkm 

&'-z-- /- 

-,&-/ 

mad 
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O.A. No.290 of 1996 

S 

t7— 2-9? 	
isno represent ~tion on behalf of 

the parties. However for the endsof ju stice 
CA~

two .weeks time to file written statement is 
• 	granted. 

JjIgA 	
- 	

Lit on 14.2.1997 for written statement 
and further orders. 

• 	;.. 	.• 	

.. .• . 

Vice-Chairman 

trd 

•4  

14.2.97  On the prayer of Mr. S.Ali, Sr. 

C.G.S.C. appearing on behalf of the respondents 

two weeks time is granted to file written 

statement. 

List on 28.2.1997 for written statement l-3 - 7 
and further orders. 

Meie--- 	 Vice-Chairman 

ki'r ryL.d 	
trd 	 * 

/ 	 . 	

.. 

28.2,97 	Adjourfled to 14.3.1997, 

Vice.Cha1rn 
S 

• 	

0 

14.3-.97 • 	

• Written statement has been filed. Two weeks 
time is granted to file rejoinder by the applicant 
if so advised.. 

List on on 4.4.97 for hearing. 

Vicehajrman 
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4 • 4 • 97 	On the prayer of Mr K.Bhattacharjee  

$4 L3 	 learned counsel for the applicant 
the 

case is adjourned to 25.4.1997. 

Mr A.K.Choudhury,Addl.c.G.s.c has no 

objection. 

Vicaian 

pg 

There is no reprcsorttion, Caae 

is adJournea un. 2-597. 

im 

2-5-97 	Heard Mr.M.Chanda learned counsel 

fx appearing on behalf of the applicant / 4  

and Mr.A.K.Choudhury, .ddl.C.G.s.c. for 
the respondents. 

Judgment delivered in open court. 

Kept in separate sheets. Application 

is disposed of. No order as to costs. 

3 oi? 
in 
	 Vjce-Chajan 

S 

CTI  

- 

f-t7) 

Lk 	 0 



, 

\ 

I • 

IRAL ADMINI-T.RATIVE TRIBUNAL 	 - 
AHATI BENCH :: GUWAHATI-5, 

• 
Shri Narendra Kumar Saba  (PETITIONER(S) 

S 

- 	 JE11 S) 

!ERSUS 

'fWnlan IV f hdjax  RESPONOENT () 

RESPONDENT(S) 

THE HOVILE MR. JUSTICE D.N.BARuAH, VICH1±IAN 

THE HONE3-E 

t 	 i. Whether 3299rtPrg of,local papers may be allojed to 

sce the Jdgeflt ? 

2. To be referred to the Reporter ornot ? 

• 	 3, Whethr their Lordships uish to see the rar copy of 
the judgment ? 

4. Whether the Jutgment is to he circulated to the other 
Benches ? 

Judgment delivered by Hon 1 ble VICE—CHAIRMAN 

N 	 • 	 - 

S 

S 

I 
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CEWRAL ADMINISTRATIVE TRIBUNAL 
GUWAHhTI BENd-I 

S 

O.A.No.290 of 1996. 

Date of Order: This the 2nd May of 1997. 
HON'BLE MR.JUSTICE D.N.BARUAH, VICE-u'CFiAIRIvIAN 

1. Narendra Kr.Saha. 
President 
efence Research Laboratory 4nployees 

Union, egd.No.1144,Tezpr 
is representing all the rnnbers of Union 
working under Director s  Defence Research 
Laboratory, Tezpur, 

•0 Applicant, 

By Advocate Mr.S.C.Bjswas, Mr.K.Bhattacharjee,, 

UnIon of India, 
represented by the Secretary 

- to the Govt. of India, Ministry of Defence, 
New Delhi, 
ScientifIc Adviser, 
(Ministry of Defence) 
Director General, Research and 
Developent Organisation, R & D, 
New Delhi, 

Director, 
D.R.L, Tezpur 

4, Accounts Officer, 
Office of Dy,C.D.A.(p&D) 
Metcafe House, 

• 	Delhj-54. 	 e.s 	•., Respondents, 

By Advocate Mr.A.K.Choudhury, Addl.c.c.s.c. 

ORDER. 

BARUAfl J(V.C.) 

1. 	This Or'iginal Application has been filed by 

5r1 Narendra Kuxnar Saha on behalf of the members of 

Defence research Laboratory np1oyees Union. He is 

the president of the said Union. The Union is Registered 

under Trade Union 6cto As President Sri N.K. 5aha 

representing all the mnbers of the Union has filed 

contd/-. 

A~ 
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• 	
this application seeking directions to the respondents to 

pay to the members of the Union, the House Rent Allowance, 

for short(HRA) with effect from 1-8-82 In accordance with 

the office Memorandum dated 3-11-86 issued by the Central 

Government by setting aside the annexures II and Iii order 

dated 31-10-96, 

The facts are :- 

2. All the members of applicant Union are employees ih 

the Defence Reasearch Laboratory at Saimara, Tezpur. On 

3-11-86, MInistry of Finance (Department of ExpendIture) 

Issued Annexure I, office Memorandum No.11021/i/83_E.iI 

describing Tezpur as 'C' class city and employees are entit-

led to the HRA as applicable to the Central Government 

employees w. e. f. 1-8-82. Pursuant to the said Annexure_ 1 

office '1emorandum, on 19-9-86 the respondents started, 

paying the H.R.A from that date even though all the members 

of the applIcant Union were entitled to get the allowance 

w.e.f. 1-8-82. However, later on, on 31-10-96 respondents 

revised the order, pursuant to the revIsed order regarding 

payment of the H.R.A. had been discontinued. Besides the 

respondents had also taken steps for recovery of the HRi, 

already paid to the members of the Union during the period 

from 1-1-86 to 3-8-95, 

3. 	Being aggrieved by and dissatisfied with the revised 

the order for payment of the HRA members of the applicant 

Union have challenged the same in this present application. 

according to the membrs of the applicant Union the order of 

Revision unjust, unreasonable and arbItrary, Annexure Ix &.xn 
orders do not indicate that the recovery was not to be made. 

The members of theplicthttYnjot ubmitted representation 

• 

	

	 to the 2nd respondent contending inter alla thai the Tezpur 

is a *Cs  class city as declared. Therefore, they are entitled 

to the House Rent Allowance as per Annexure I Office Memorandum 

H 	 - 
• 	 contd/- 
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dated 3-11-86. On 18-11-96 the respondents issued another 

order(AnneXure III) directing for recovery of the House 

Rent Allowance for the period of 1-1-86 to 31-10-95. Repre-

sentatiori filed before the authority had not been disposed 

of€ Situated thus the present application has been filed. 

4 	This Tribunal also granted interim stay to maintain 

status quo, restraining the respondents from any recovery 

of the HRA already paid. 

In the wirtten statement the respondents have 

stated thus : 

11 1n the absence of requisite 9  dependency 

certiflcate" from the Competent Authority! 

Govt. sanction, the grant of HRA at 'C class 

city rates to the employees of DRL, Solmara, 

Tezpur is considered not in order." 

It has also been stated that in the absence of the relevant 

Government sanctioned and grant of HRA as applicable to 

'C' class citIes the payment HRA was stopped and the irregu 

lar payment was sought to be recovered. The members of the 

applicant have also filed a rejoinder. 

5 • 	I have heard both sictes. Mr.M. Chanda learned counsel 

appearing on behalf of the applicant submits before me 

that the members of the applicant Union are entitled to 

get the House Rent Allowance w.e.f. 1-8-82. Mr.11.Chanda 

submits that denial of House Rent Allowance w.e.f. 1-8-82 

and proposed recovery was unreasonable. On the other hand 

Nr.A.K.Choudhury, Addl.C.G.S.C. submits that due to absence 

of dependency certificates of the payment of HRh to the 

menbers of the Union was Irregular. To counter this Mr%anda 

submits that it is the responsibility of the authorities 

to obtain the dependency certificates from the Deputy . 

Collector and the authority was wrong in insisting on the 

certificate from the members of the applicant Union 

con td/ 

I 

-. 
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Annexure -  I office memorandum issued by the MInIsty of 

Finance, Department of Ependiture dated 3-11-86 refers 

to House Rent Allowance. As per said notification, Defence 

Civilian Employees whose place of duty Is in the proximity 

of 8 K.M. of the qualified cities, the employees are entitled 

to House Rent Allowance at the prescribed rate. Mr.Chanda also 

draws our attention of the notification regarding the House 

Rent Allowance from the C.P.R.O. The relevant portion of the 

notification are quoted below from C.P.R.O.:- 

H  (jj) Defence civilians whose place of duty 

Is in the proximity of a qualified city, and 

who of necessity, have to reside within the 

city, may be granted the compensatory( city) and 
house rent allowances admissible in that city ,  
The orders in such cases may be issued by the 

Ministry of Defence themselves provided they are 

satisfied that :- 

A~~ 

(I) The distance between the place of duty and 

the periphery of the municipal limits of the 

qualified city does not exceed 8 Kilometres; and 

(2) the staff concerned have to reside within 

the qualified city out of necessity, I.e for 

want of accommodation nearer their place of duty .  

Defence civilians working In aerodromes, meteoro-

logical mervatories, wireless stations and other, 

Defence establishments within a distance of 8 

Kilometres from the periphery of the municipal. 
limits of a qualified city will be allowed house 

rent and compensatory (city) allowance at the 

rates a4missjb1e in that city even though they 

may not be residing within those municipal limits 
Provided that - 

there is no other subburban municipalty 
notified area, or cantonment within the 8 Kilornetres 
limit, and 

It is certified by the Collector/Deputy 

Commissioner having jurisdiction over the area 

that the place is generally dependcrit for its 

essential supplies, eg food, gains, milk, 

vegetables, fuel etc. on the qualified city .  

Such a certificate will remain valid for a 

period of three years after which a fresh 
- 

-- contd/- 
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certificate will be required." 

Mere reading of the same, it appears that when the depart- ' 

ment is satisfied that the employees are residing within 

8 Kfl.ometres from ' .C' class city and are dependent on the 

city for day to day work they are entitled to the House 

Rent Allowance.. These facts are not disputed by Mr.A.K.Chou 

dhury, learned Addi.C.G.S,C. The fact that the members of 

the applicant Union are leaving within the area of 8 K.M. 

and they are dependent on the city are admitted. After filing 

of thIs appiicationthe authority had procured dependency 

cetIflcates Annexure 6.7 & 8 series to the rejoinder. 

MrJt.K.Choudhüry, learned Addl.C.G.S.C. confirms the 

same. 

In view of the above I am of the opinion that prsuant 

to the office Memorandum dated 3-11-86 Annexure I, to the 

application, the members of the applicant Union are entitled 

to House Rent Allowance. Accordingly 1  I allow the petition, 

directing the respondents not to make recovery the amount 

of House rent Allowance already been paid and also to pay 

the House. Rit Allowances w.e.f. 1-8-82 which have not been 

paid up till now and to continue to pay in future. 

With the above observations the case is disposed of, 

No order as to costs.. 

., 

(D.N.BARUAH) 
VICE-CHAIRMAN 

m 	/ 

. 

S 
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£pplication under Section 19 of the Adninistrative 

T.1.mal Act, 1985. 	 V / 

Title of Case : SrL Nareidra Kr. a1ia. 

•... S.,. 

Union of India & ors. 

........ 	_______ 

INDE& 

81. Descxiption of cbcjmeits 	 Page. 
jQ relie2on. 

Application. 	 V 	 - 840 

iinezre - I - 	Order dated 3.11.86. 	9e 

'V 	

• 	3. 	ne,cire - II - Letter d€. 31.10.86, 	(0 

V 	
4. 	ne,i're III _ 	Letter dt.'I.11.96. 

5. 	neire - IV - 	' -' dt. 
- V 

1 	 7/p1fZ4 	yY f' 
Siiature of ?gDp1icIt. 

Fo r u s e in Tribunel'.s 	 president. 
0 f fice - 	 V 	 . L. 	p1oyees U0r' 

' Date of Filing 
- 	 ezpur (SOl 

V 	 Siçiatire 
r Registrar. 
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IN THE CNTR1iL AI}IINISTRATIVE TRIBUNAL, G UKAHATI BENCH. 

i1- 

NaridraKr.Saha, * 

Presiiiat, 

Defeflce Research Laratozy Thployee? 

Union, Regd, NO. 1144, Tezpur, 

is representing all \the mebers of union, 

working under Ld.rector, Defeice Research 

Laloratoxy, Tezpur. 

- ......• 

-Versus- 

1 • Union o f In di a, 

represeted by the Secretary 

to the GDvt. of India, Ministry 

of Defeice, New Delhi, 

2. Scieitific Adviser, 

(Ministry of Deface) 

• 	 Director Geieral, Research d 

Deve1otOrgisatiofl, R& D, 

1ew Delhi. 

j:3. Etrector, 

Tezpur. 

• •.••.•. 

- 

	 no1 JL 	 * 

President, 
	 . 

D R. L. Employees U nio' 
Tezpur (Sohiia' 

1 
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4. Acunts 0 fficer, 

0 ffi ce of Dy. C. D, A. (R & D), 

Metcfe House, 

Delhi - 54. 

...•..Respondents ,  

DeQ 	flj.  

1. Parttci1ars of orders against which the 

application is made :- 

a) G.M. NO, 110 21/1/83-E II dated 3.11.1986 

is su ed by M rector. 

b D. 0. No. P/II/789/R & D/GEN dated 31.10.96 	f (... 

issued by - Acunts Of.cer, Office of 

Dy.C.D.A. (a & D, Delhi. 

•2.  Jiq9jjfl of the Tribjnal $ 

The applicsnt declares that the subject-matter 

of the order, against which he waflts redressal is 

within the jrisdiction of the Tribunal. 

3• Limitation :- 

0 

The application ñirther declares that the applica-

tion. i a within the limit ation period presci:ibed 

in section 2:6 of the Aãinistrative Triuna1 

Act, 1983. 

4 • Facts. . • s 

1Va,2e 441L fr--  

president, 

0. it L. EMPIOy
ees'UoiQr  

TezPUr (Solniata) 
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'' !cs Jec. 

3.. 	That the app1ict is a President of Def€nce 

Research LaJoratory kn;o1oyees Union, Tezpur, which 

is registered under In di an. T. U. Act XVI o 1926 

- having registered No. as 1144, who is representing 

all the wpioyees, who are rnenbers af this Union 

un der Et rector of 4 P. L. Tezpu r, on beth g aggrieved 

by the order dated 31.10.95 ise,ied by PrO. of the 

C. D. 	(a & D) N ew Delhi 611 d having a common cise 

rd interest in it, the applicant is authorised to 

file this application on bialf of its members,aud 

- 

 

That the Central Gvernment vide its O.N. 

NO. 13.016/5/8 2E-II/( 	dated 7. 2.83 had included 

Tezpur town under the :iist of 'C Class cities and 

di rect ed to pay Hou se Re t Al lown ce all the Cn tre3. 

Cb vem en t employees po ste d th ereth. The order sha.11 

tae effect from 1.8.8 2 so far as the city of Tezpur 

is concerned. 

(A copY of order dated 3. i..86 is annexed 

hereto and marked as Pxmneoire WI). 

. 

That after the issue of order, the Resrxndeit. 
19 .9.86 

started paying the House Ret Allowance w. e. f0 1996 

i 	. 

	

n s .. e a. 0 .i. ... a 	S 

( 	tfL 

S 

President, 
D. R. L. Employees U1OP 

Teipuc  
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• 	 instead of 1.8.82. On beiriçj lodged protest the 

authority asaured the applict that the matter 

w'ujd be tcsi into. 

That thereafter the Ppp1ict was joying 

the facilities of H. R. A. as per, the cirilar with 

other CQtral Q)venimrnt ployees, 	it suddsly 

pplict office received D.O. letter 

dated 31.1O.964f2T)m the Açounts Officer of C.D.A, 

(R & 0) New Delhi, with direction to start recvery 

of the H.P.A.awuiit from 1.1.86 to 31.8.95. 

• 	( opof letter dated 31.10.86. 	nexed 

hereto and marked as Annecure - 

That the &ppli cit state that being aggrieved 

with such order the applicalt started agitation 4th 

authorities at dtffer1t level, 6id seit a represent-

ation dated 5.11.96 to the RnzvAxdX Respondent 

to corisider• their  np1oyee&  cases. 

(A opy. of letter dated 5.11.96 is enclosed 

hereto end marked as n ere 

That the app1ic1t states that uile the 

eiiployees were getting the H. i. A. at rate of S  

Ky•  

President, 
D. 'L L. Enp1oyees Utiiof 

Tezpur (-r 1 - 
	

ii 
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-ass cities, the Respondes issued a direction 

that irregular paymeit.ofH.R.1. w.e.f. 1.1.86 to 

31.8.95 be dethcted fm the salaries of the 

eip1oyees, in spite of Stidthg O.M. dated 3.11.86. 

70, 	That. the app1icnt begs to suthait that in spite 

of stding O.M. dated 3.11.86, the Resondet 

did give effect to said O.M. fm 1986 instead of 

1.8.82 whereas the other Ctra1 Gve.rrimeflt aupioyees 

serving in the sane area was getting H. R. A. as per 

O.N. dated 3.11.86 from 1.8.82. 

(A certificate dated 22.6.96 is nexed 

hereto wd marked as Ann eare - ZV). 

5 0  Grounds :br rELief with legal pxjvisio 

i) Ebr that koplicalt is etit1ed to House 

Re,tAi1owIce as per the office Nerm dated 

3.11.86 inanüc as the said MeTvrdum have been  

applicable.tO all Civi1i Ce'itral QDvt. enployees 

posted at Teur wd cmot be, discriminated age.thst. 

ii) 	)br that the d,arthenta.t authority 

have initially by making ptymeflt in ccordnce with 

office memo, dated 3.11.86, thereafter by making 

o rders. 

cej 
President, 

D. R. L. Employees Un'' 
Tezpur (Sohnz-ia 
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orders stopping such payrnit and directed r reavery 

of anounts already paid that too without seeking 

anir clarification is gross violtton of the 4pp1icit's 

dt which i5 guar&iteed under the Ozristitition of 

InttLa. 

For that twithstan 	payrnst of H. R, A, 

to Keidriyá Vidyalaya No.1 as per O.M. dated 3011.86 

the appiiat is'al so entitled to such a3.1owices 

effective from 1.8.82# b.it the sa'ne was given effect 

from 1986 which drived the applict from his 

legitimate a riit. 

iv) 	For that the app1icit being posted at 

Salmara and which is withifl the Te*ur  is ti  tied to 

H. R i. as per 0. I. dated 3.11.86 6iy devi ation from 

this stding Circiar is gxoss violation of Arti1e 

14, 16 nd 23. of the Constitition of India. 

60 	Details_of Reiedi es excait. 

The applicIt declares that he has availed of 

all reuedies available to him under the reiCCit 

service rule et•c. as u1d be recalled from paragraph 

4a}X,'We. 

7. ..s•ø•s 

NZieid K'a4 
President, 

D. R. L. Employees Uniot 
Tezpur (Solmara) 

4 
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7 • Matters not 2reyiou sly filed or r aiding with 

The applicit farther dec.ares that they 

have not previously filed any application, writ 

petition, or suit regarding the matter in reect 

of which this application has been made. 

8 • 	Relief 

i) The resondets may be ordered/directed to 

pay to the applict H. R.A. w. e. f. 1.8.82 

in acoDrdice with O.N. dated 3.11.86 of the 

Caitral Qveznmait and be fbrther pleased 

to set aside wd cpashed the order dated 

31.10.96,(?nnea1re - 

Interim order if anyrd bDr  

The resondaie may be directed not to give 

e ffect o f t ett er dated 31 • 10 • 9 6issu ed by Accounts 

Officerof the Dy. C.D.A. .(R& 1)), New Delhi, 

tii the disposal of this application. 

In the event of application being sait by 

Registered Post. etc. - 	Not applicable. 

11... . . .. 

kw ca * 
President, 

D. R. L. Employees Unior 
Tezpu (Sornara 

0 
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i•1. Partiailars of stal Ordef P.O. No iO3ui977j 

filed in respect of Appli cation fee 

nd date 	 issued by Go P.O. of Rs. 50/- 

payable at iwati is 

ined hereto. 

12. List of eclosures : — hme1res. I 

VERIPICATIQJt. 

• 	 I, Sri Neredre Kr. S ah a., aged about /j3 years, 

s/o. Late H. Sha, is Presidet of Defeice Researdi 

LabrbrY nployees'Uniofl, is authorised to 

rrese1t all the enployees wçing under DefQce 

Researd LaboratorY, Teur cb hereby verify that 

the antets of paras (,i., 6 . 	of the application 

are true to my knowledge, wdpara 2, 3, 5 are belief 

to be true on legal advice arid that I have not 

suppressed y material fact. 

. 

Preside,jj, 
0. R. L. Employees Uo 

Tezpur (Sojmara 



: Of Ministry cof ,  Finunce( Dopatènt of Expeno 1;ttre) 049 No. 4  opy 
iio'ViIa3.27 late& 3.11019860 

sct $ Grant •i Ceipensatery (City) and 1buse Rent All owztoe5 
o as s if J 	 IfieAtiOn of oitios/tsvns on the 
b&ss of 1981 CensuS fgu.res.. ceses of o1LIes of Assa* 
StateB for ølassffication, 

The undersigned is directed to uy that the question of 
cissificatIi of cjtje3/tCWnS in the State of Asai, where no deconial 

• 	onsus could be ttkerx in 1981 due to disturbed ci1tI$13 and therefere, 
neolassificatien of citios of the state.could be. dcne an that basis 

• 

	

	for payment of M R A/C C A te central Govt epl076esr bs been tinder 
csit1'atifl of the Govt. for some tIié past. The;.rreSideflt Is now 

• 

	

	pleased to decide, in cQnsu,ation with the staff side of the NatIon*1 
Cinc1. (ToInt. Cisutativo Machinery) that the following cities/towns 
of Assfiv 3t.e shall be addod to the list of. 'C' Class c4t.es in the 

• Annoxlfl!e II to this Ministry's 0.14. Ne. ).].016/5/82m.Lfl/U3) Dtod 

• 7. 9 .1983 for the purpose of paynent of HRA to Centr1 Govt. employees I. 

• 	 0 	 . Guhti 	2. Dibrugarh 3. Slichar 	. Neng 

• 	 .59 Tinsukia 6. Tezpur 	. 

	

• 	 Grant of HRA under theø orders shal b subject to he 
ters and conditions laid down in thj Ministry's 0.11. NO. '.2ç3?)/c II! 
.(13)/6" dated 17.11,19651 as 	ended/modified frozi., time to tje, 

• 	3,, 	These orders shal take effect from 1/8/82 in so fr as the 
city of 'Tezpur is concerned. As regards ethorttterVIZ. Gauhati, 

• 	 rmrugar' char, Nowgaon and Tinsukia, those orters shall take 
ffect fre th dste of Issue., 	 0 	

0 

0 With the issue of these or4ers, the spi'tl orders for 
A issudIn this Ministry's 	. No. 	 dated 

5/8/W?'1 , in.so  far'as the oitios..GuwahA'tI, Dib:ug'arh, Silchai, 
Ncwgaon -& Tinaukia are concerned shall no longer be in force. 

0 	

.• I for s the persons serving in the ln&Ln Audit and 
Accounts Deptt.. are concerned these orders Issued ftOr .consul&tIon 

• • with the cntroT'or nnd Auditor General of India. • 	• 0 

• 	6, 	Hin1 Version of this office Meorndim is attached. 

	

• 	:.. 	., 	 (AN3) 	 0 

• • 	 Tl4vtOD 

	

. 	 • 	 . 	

• 	 0 

• 	 . 	
0 

40 

0 	 • 

	

0 	
• 	 . 	 • 	 . 	 . 	 -' 

	

O 	 0 	 • 	

0 	

0 	
, 	 0 	 ,. 	 • 	

• 	 :0 
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ANNEXURE II 

N.R.Nag 	 D.0. No.p /II/789/R&D/ 

A.0. 	 0/0 the Dy.C.D.A. (R&D) 

Metealfe House, Delhi-S 4. 

Dated-31-10-969 

Dear Sir, 

i am enclosing herewith a list of employees 

to whom overpayment of H.R.A. during 1-1-86 to 31-895 

was made. The amount worked out for recovery has been 
given against each in the list. I would request you to get 
the list verified and propose for reconcilation if any. 
I would also request to start recovery the amount from Regular 

Pay Bill 11/96. Even otherwise this office is, going to 
effect recoveries from the Pay Bills of 11/960 

It is for your lUnd information, and necessary 
action. 

With kind regards. 

. 



ANNEXURE III 

G ISTERED. 

FOR PERSONAL ATTENTION TO SHRI T.K.DAS Sei 'D 

From: Dy.O.D.A.(R & D) 	 To: The Director, 
Meteajfe Nose 	 D.R.L. 
Delhj-.54. 	 Tezpur(Assaj) 

NO.P/II/789/R&D/Qen. 	 Dated. 18-1 1-'96. 

Sub: Overpayment of H.R.A-Recovery of 

Ref : 	Your No.1008/FIN 	Dated.81196. 

Your request for deferment of recovery of M.R.A. 

from the Regular Pay Bill of 11/96 has been acceded to as 
a Special case. You are requested to forward the recovery 
list prepared by you latest by 15th Decaber/1996 effecting 
recovery action in the Regular 
failing which recovery from the kegular Pay Bill, of 12/9 6 
will be started by this office as per our recovery list 
already sent to you. 

ACCOUNTS OFFICER 

S 

S 

0 

S 



L. 	E! ILO lEES' 
Registered Under Indian T.Ud Act XVI r 1926 

Regd No-1144 
Affiliated with A. 1. D. E. F. No,-39 

Head Office—DEFENCE RESEA RCH LAI3OR1,1 OR V 
SOLMA R A 

P. 0. Dekargaoi', iin-784501 
Dist-Sonitpur 

N,K, SAHA 	 Oeneraj Secretary 	j, Coijh&iry 	 rrestir 	('iK Nifi 

i/Ca Pride-nt 	:-- I ,IAHMAN 	 Asstt. Secrctry 	U.K. flcra 

P,K, Des 	 Orgnisc Secretary 	.- i R S. ki & SK, Sdrrnah 

Stton 	 96. 
,.flt 	 •4 	 •.•. 

TO 

The SciiUfic Adviser, 
Ministry of Defence, 
Director G€1erei. 
Research & Develtent Orgenisatioi 
R & D. Organisation, 
New Delhi — ii. 

Ref;.- P.O. Letter No P/11/789/R & D/Gen 
0/0. the Dy. c a i. (RED), 

Metc3fe House, De3.hi..54, dt. 31.10.96. 

Sir, 

we have the honour to suLmit the following few lines 
on blf of the Emp.loyees of  Tezpur Defence Research 
Lbratory as under : 

That vide 0.M. No, 1102,1/1/83-E II dt. 3.3.1.86 
issued by the Director of Ministry of Finance the I-LR,, A. 

for Tezpu r based Cen tral Ci vi Zi Finp.loyees were s an c ti nC d 
and acrdtngly the anpioyees of the Defence Research 
LabDuratory. Tezpur are getting the sn -ne till today. 

2. 	That however as per abDve referred letter there is 
4- 	 n order to reco.very of H.R.A. of our Unit with effect 

from 0.. 0 0 6 . 



' 	110. L L. 	IMtS' 
Regstercd under Indian T.U. Act. XV! of 1926 

Regth No-1144 	 ' 
Affiliated with A. 1. D. E. F. No.-30 

Head Officc—DEFNCE RESEARCH LABOftAIORY 	 H 

SOLMAIA 
P. 0. Dekaigaoii, Pin-784501 

Dist-Snitpur 
President 	 N,K, SMIA 	 Orniroi Sect' etery 	:- K, ChoLidhury 	 Treasurtr :- ('J,K Nmjari 

Vice President 	:- I.RAHMAN 	 Asstt, S9crctary 	Ji,K.]orn 

?,K. Des 	 Orgenise Secretary 	J R Stikin & S,K, Sermah 

Station 	• fl  ................ 	 ._ , •0 

T.'( Yb.................... ... nfl,... ....... ....n.. ....... 

. 	2 

from 1.1.86 ti 31.8.95 as H.R., was paid as classified 

city 'C' Clas6l  city zz Tezpur though from Septa'nber '95 

the H. R. A. has been paying, treating the Tezpur city as 

unclassified dne. 

3. 	That un4oubtedly Tezpur is a classified city and 

our office i isituated within the perifery of Tezpur as 

per the certiicate issued by the Deputy Comrnissioner,  

Sonitpur, as guch there cannot be any such reason to 

deprive the wrking class from getting their ãie H. R, ?. 

as prescribed under the policy of the Govt. of Imita. 

I therefore on behalf of all the employees of the' 

D. R.L. Tezpur, most humbly appeal you most humbly appeal 

you ansider our case of reavey rnot sympathetically 

and for the edt of your kindness all the €n'tployees shall 

be ever grateil to you. 

With reg'rds, 

Yours Jaithfu.y, 

Copy to  

• 	 Sri I',K.Saha, 
.t. AcoDunts Officer, 	 Presid€nt,Defenc( Research 

C/0 0  The DY. 	 L alorato ry ]nployees Union, 
Metcafe House, New )ein.- Tez ur 
54, for information & 	 P 	,. 

	

necessary action. • 	 i. 	', 

20 Director, D. R. L. Tezpur, 	....: 

for informaiOfl & necessary acton. 

0 
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It Is CortIf1d that as por Q q vt of 1n1±, MInistry 
or Finance ( Do?'rthcnt ixpOfldjbj 	) OH N 1102JJ/3_ 
Estb-fl (B) (Atod 3rt floVç th staff or  
Thzpur ( So1nir ) Is gettIng HR4 'C' Class citY wof  1..22. 

s) 

1tndriya Vidyalaya No-I • 	

i°E21'UR. • 	AcY( 	-' 

S 

S 

S 
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Cour Ster 

IN 	E CENTRL 	1TIVE TRI8UNAL::GUW4HATI flENCH 
CUWRb\1T1 

in the matter of :-

D./. No.290 of 1996 

Shri Narinder Kumar 5ha'c 
AppIicant5 

-JersUs- 

Union of' India I others 
Respondents 

Written statement for and on behalf o?\the 

Respondents No.1,2 9 3 0  and 4. 

!, Dr. PT.P.:  Chacharkar, Director, Defence Research 

Laboratory, Tezpur, do hereby solemnly affirm and 

say as follows :- 

1) 	That I am the Director, Defence Research Laboratory, 

rezpur, and an acquainted with the fact andircumstances of 

the case. I have gone through a copy of the application and 

have understood the contents thereo?. Save and except: what-

ever... is specifically admitted in this written statement the 

other contentions and statements made in the application* 

may be deemed to have been denied. I am authorised to file 

t:hiS: uritt'en statment on behalf of the Respondents Nb. I to 4. 

2). 	That the Respondents have no comments to the statements 

made in paragraph I to 4.1 of the application. 

3)' 	That with reference to paragraph 42 of the application, 

the Respondents beg to state tha' the averrnentof the petition-

-er that the Central Govt. vide its Uf7 No.11016/5!82-E/II (B) 
dated 7-2-83 had included, T'ezpur under the list of 'C' class 
cities although is correct.3ut fn the absence of requisita.  
"dependency certificate" from the Competent 1uthority/Govt. 

sanction, the grant of HRA at 'CU' class city rates to the 

employee:s of ORL, Solmara, Tezpur is considered nofr in order. 

Contd. . .2- 



. 

(2) 

4) 	That the Respondents have no comments to the statement 

made in paragraph 4.3 of the app:lication. 

5 	That with reference to paragraph 4.4 of the application 

the Respondents be.g to state that. in the absence of relevant: 

Gbvt, sanction, the grant .of HRA at: 'C' class city rates was 

s1topped u.e.f. 1-9-96 with the directiOn to recover.: the 

irregular p:ayment of. HRP1 from the employee -s of DRL Solmaia, 

Tezpur:: with effect from 1-1-86: to 31-8-95 as per the 

instructions issued by the TvlIflIStTy of Defence vide their 

ID NOs. 1380/95/D(Civ-I), dated 2-6-95, 1-8-95 & 2-8-95. 

6) 	That: the Respondents have no comments to the statement 

made in paragraph 4.5 of the application. 

7); 	That with reference to p:aragraph 4.6: of the application 

the Respondents beg to state that the Tezpur City was added 

to the list of 'C' class cities reflected in QRxINQx Annexure 

ii of; f1inistry Of Finance DPi 1No.11016/5/82-E-ii(B),dated 

7-2-83 vide Ninistry of Finance (Department of' Expenditure) 

OM No.11021/1j83-E-II, dáted3-11-86, but in the absence of 

requiéite "dependency certificate 8  regarding inclusion of 

Solmara iniezpur city by Co-mpetent Authority/issue of 

Govt. sanction, the payment of HRA at 'C class city 

rates with effect from 1-1-S6 to the employees of ORL 

Solmara, Thzpur considered irregularS. 

a) 	That. the Respondents have no comments to the statement 

made in paragraph 47 of the application. 

9): 	That-. with reference to paragraph 5(1) of the applicat- 

ion the Respondents beg. to state that -  the averment is denied 

as in the absence a f relevant Govt. sanction for the 

inclusion of SOL1A4A in the rezpur City for the admisibilit 

of HRA at 'C' class city rates., the grant of HRA at 'C' class 

city ratesto the employees of DRL SOLMRRA,(Tezpur) cannot: 

be admitted. 	 - 

10) 	That with reference to paragraph 5(11) of the 

application the Respondents beg to state that the irregular ,  

p:ayrnent of HRA at 'C' class city rat:es to the employeas 

Contd.---3 

=! 

1 



(3) 

of DRL, Solmara, Tezpur was stopped as per the specific 

directions from the ministry of Defence (Civ.!) vide their 

ID Nos.1380/95/D (civ'.i) dated 2-6-95, 189:5 and 2-8-95 

The above action of stöpping payment of HRA at 'C' class 

city rates has been taken with reference to Rule 186 Financial 

Regulations Part-I, Vol.-I, owing to the absence of relevant 
Cbvt. orders. 

ii) 	That the Respondents have no comments to the statement 

made in paragraph 5(iii) of the application. 

12) 	That with reference to paragraph 5(iv) of the application 

the Respondents beg to state that in the absence of relevant 

Govt* sanction the HRA at 'C' class city rates to DRL, Solmara 

Tezpur employees could not be admitted. Here it may be pointed 

out that ministry of 5  Finance (Deptt. of Expenditure) is the 

appropriate authority for issue of Govt. sanction regarding 

admissibility of HRft. 

13') 	That the Respondents have no comments to the statement 

made in paragraph 6,7 & 8 of the application. 

That with reference to paragraph 9 of the application 
S 	

the Respondents beg to state the rcovery of irregular payment 

of HRA at 'C' class city rates to the employees of ORL, Solmara 

Tezpur with effect from 01-1-86 to 311-8-95 has been kept in 
abeyance a s per interim order of Tribnnal Guwahati dated 
20-12-96 against: 0.A. No.290/96' filed by Shri N'K. Saha. 

That the Rspondents have no comments to the statement 

made in paragraph 10 1,11 and 12 of the application. 

That the applicant is not entitled to any relief sought 

for in the applicatio, and the same is liable to be dismissed 
with costs. 	

I F,  I  C A, 11 

I, Dr. M.P. Chacharkar, Director, Defence Research 

Laboratory, lTezpur, do hereby declare that the statements made' 

in this written statement are true to my knouledoed arived 
from the records of the case.. 

I sign this /erif'ication of this the 2Lt th day 
1997 at l\w. 

DEPO 

r~- 

1' 
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CNTRPL ALY1INISTRTIVE TRIBUNAL, AT GUWAiIATE. 

29QZ96,  

Sri N.LSaha. 

tpicafl. 

4 

-Versus..- 

Union of India & ore. 

•••.••••  

Rejoinder to the written statnent 

filed on ba1f of Respondent. 

Mo st R ectfully Sheweth : — 

That with regard to the stateneits made in paragraphs 

3 and 7 of the writtei statenent the applicant reiterates 

the stateiieflt made in paragraph 4. 2 and 4.6,r of the 

application and states that it isthty of Respondents to 

ascertain whether the applicants resides aa denderit) 

within the dietance of 8 Km. from the periphery of the 

municipal limit of the cialified city as per direction 

letter dated 3.1.89 issued by D. C. 	. which the 

Respondent failed to b so, foE which the applicantEt 

cannot suffer the loss after receiving the H.R.A. 

(A copy of letter dared 3.1.89 is annexed hereto 

and marked as Anrzexlre — 6). 

......... 



C(\ 

That with regard to the statnGit made in paragraph 5 

of the writtefl steteiient the applicalt states that the 

applicant from time to time had obtthed the deendeicy 

certi ficate from authority and submitted the se to the 

Resondaits which the Respondits did not onsider, though 

itk is duty of Respondelts to obtain the said certificate 

as per direction. MoreVer the Respondt No. 3 issued a 

certificate stating that the said office is located in 

Saimarah since June, 1970, eind is within the 8 Km, from 

the periphery of municipal limit. 

(Opies of certificate dated 29. 9.95 issued by D.C., 

$onitpur, and certificate dated 31. 3.97 issued by Director 

are enclosed herewith and marked as Anneyure 7 and 8). 

That with regard to the statnt made in paragraphs 

9, 10 and 12 of the writtei statient, the app1ict 

reiterates the stateents made in paragraphs 5(i), 5 (ii), 

5 (iv) of the plicetiori aid states that it is duty of 

Respondelt No. 3 to provide the authority with the 

depndcy tertificate, which the Resppondeit No. 3 failed 

to cb  so. In the interest of applicait the applict had 

also provided the said deende-lcy certificate to the 

RespondGt No. 3, and after providing such certificate the 

Resporide)ts ciot d,rive the app1icit from receiving 

their HRA a1lowice. 

Verification 

I. 



-3 	- 

. - VERI YIC&TION - 

I, Sri Nardra Kr. Saha, aged aut 43 years, s/o. Late 

4-sahas is Presidt of Defence Researd-i LDoratory 

p1oyees' Union, is authorised to represet &3. the 

employees wDrking under Defence Liboratory, Tezpur, do 

h ereby veri fy that the con text of p aragraphs 3., 2, 3 of 

the rejoinder are true to my knowledge. 

I si gn this Verification on this 2.."4 day of 

1997 at Qiwahati. 

LL 
DEPON fl T. 

D. R. L. Enp1oyees ljnioii 
rpur So1anaxa) 

S 

S 

S 
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L). 0, tio, Pi'\\\\ 
Mlci ACCOUNTS oFrIc 
ZORAM VftLA 
SHILLONG-793001 

JAN '89 

%* 

I 

at'oAtctro that 81 lot; oC 
00i1 'I itiiic1 h. inn w1rho uiii Li I ou id 	I cii jq r ezpur and this offLce regarding th e  at ' 	Ci. 	olty 	 athisslbl1jty of H.h.A. C'  

This off1c asked for clear certlfca from 
D.C. Tezpur regard1jg the location of such 

units within the Municipal area of 

However Wa rer'ejved more than ne certificat e  each varying from one other i some respect s  A3  a result we could not admit the arretr claims. We have, however, been paying 
the current IffiA pending clarilcatj from the CDA,Gaatj 
to Whom the case w referred 

I this c 01 r4ect1on I woujct like to request you to 9btan a certjf1cat, fr  the  D.C. as requjr under sUb-2ara till), belo Note 3 (I para 3 under 0ov1;. of India 111n of ON NQ, 2 	 E/IIB/ dated 27 11,65 circulated tinder Mj of Def, ON NO, 4(l)66/D (civj) dated 
4.3,66 (CPRO 91/6 

forwarded to thi'ffj Specimen of 
the certificate is enclosed with this D.O, 

All units under your adminjstratie Jurisdjctjoi may obtain such certilicat@ ab4Lt their latj rIi the Same 
alOnwjth their claims to enable this Offl to admit the claims correctly 

I would aso like to request you to advi4e the Hd of the units Under your coritrol to endor, a 
certificate on the bili that the t ins arid CO1idjtjo laid down in Go',pt, of IadiaMj, 

of FjON NO 2 (37)E.IIB/4 dRted 27.1,65 reproduced in Mj 0: Df letter NO 4Lj)/Dcjv_j) dated 4.3.66 (CPRO 91/6)ave 	fulfIlled Whj1 claiming the BRA for 'C' class city at Tezpur as 
sanctioned vldeG0 	of 'ndla, Mi of Def ON NO 2oO14/8/6 E/IV dated 23.9.86• he GE should also' endorse a certificate under Sub-para (ii) below 

'NO 2 of para 3 of Gôt. of IndIa letter dt. 
4.3.66 ibid while Submitting the 

bi11 to this offjce, A ecitnen copy of the certificate Is enclosed Oor ready reference. 
In the meantime We are admitting HRA 	Tezpin, for the units located t Q11ar& and Sa1ofltbj i.e. CWE GE Tezpur and GE AFj Tpur, ezpur 

YOURS 
 

SHRI Y. K. UPPAL SE, 
OFFICE OF TIlE C./.E. 
TEZPUR 

. 

•\ 	 ''-••' 	' 



flhIin 

(The Cttjfic,.t 	!houid be n 	 f 	wy 	 I t- 110 	're 	n 	L1u1 oni pj propos 	re 	
ct 	ttp 	(. tf whi ch 	I. 

each of 	
h.. lates, approprjte certjfjctes In 

respect such places should be given). 

it Is hereby certjfj 	thai. - 

I, * SOLMA}AJ1 Is a * 	
mu1cipt I a 

2.. 4 SOLtIARAJ{ is not 	rnunIcj pal .1 ty or noti 21 d or cant,cmmerit; 
3• * 

SO[MAflA}1 is withill a distance oi: 8 	kIi')Ttet. 

	

from the 
periphiry of th InunjI1)aj l,i.mjt 	of +TEZPUR CITY. 

114.  (a) 	?xceptIng 4TZPUR CITY j  there .jr,n 	ot.he, • 

	

	 muuicIp ity, flot.f.jed 
area or c:n tomn; wi h n 

a distance of 8 hms from SOLHApAi1 mid Ii, i en t I. ly 	clepelldollL f r I tserinutl t 1 ,1 1 	t%pp 1,1 e. , foodrajiis hulk, vegetb5 	fuel 	, on +T8ZPUR CITY. 

Ur,  

$(b) A[thougI theve Is ...... 	. rnuudj pall ty/ notified area/caIto,j.,i1t wIthj a 
dista()c of • ks 	fro 	................ 

general I y de)etpc(fl t for .1 t 	e;en 1.1 a.I 	suppj t.; e.g. £oodgtj 	, 	
t 1k, vee tablos fuel , 	. on • .., ......+ ........ 

/ c' 	 \• 

( 	k' ;" 	" '• 

, 	 S 

,\ 	 ,. 	bigjuatu1. 0± the UoI ector)o1yuLy 

	

\ t-—c / 	Comuu)j;jQt)el. having JurjadictI Seal 	 ?L6ctor/ 	 over the pla'e Düuty CoriuJ.ic,.t. 

- 

of the place In res,eot of which the 	vpo • relat 
**The civiv .1  t 

at.us of. the pioo, .1. e. vii lu, Panchyjt,, NonunjeIpa 	area, e to. 	1uou]d be l.ndIcL1.d +flj 	of the quijfj 	town ci t.y. 
UIieleto wl)ic1ue,rei. clause Is not appljcal,l, 

0 
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f1 4qW i Am I Ministry 	of 	Defence 
All correspondence to be 	addressed 
to 	the 	Director 	a nd 	not 	to 	any 
Ofticer 	by name. Research & Pcvclopmcnt Organiitjoii 

• MU 6361 D1E1NCE RESEAICH LA3ORATOy 
Phone:_1 20534 & 	20508 q 	lt 	2 	Post. Bag 	No. 	2 
GRAM: T$Z1Jfl TLX-02303•203 ti 	( aq) 	-784001• 

TEZPUR 
( Assarn 

) —7$4001 
• MARCH 	19 

F I C A T 

Defence Research 	boratory, Tezpur 3 located in Solmaraj), Distr1ct0jtpur frorj 01 June 1970. 

Solrnarah is within a distance of 8 kilometers 
from the periphery ofh 1unicipa1 lImits of TEZPUR CITY. 

Excepting, TEZPTJR CITY, there is no other municipality, nOtified Area 
Or cntonm.nt Within a distance of 8 Xms fronDuij.j andIt ls dependent for its essential suppj.jes e.g. foodgrajns, milk, 

vegetables, fuel etc. bn TEPUR CITY 

/C 

Ot C'1R 	
b.''A 	 ( DR. M.P. CHACHARK]J 

i)IP.ECTQ 

P'K aA  
cv'~~ 

. 

n 


